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honor, sorrow, illness, etc.
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Numerologist, Vastu & Gems
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9820113194

Watch on YouTube:
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CHANGE OF NAME

NOTE

Collect the full copy of Newspaper
for the submission in passport office.

| HAVE CHANGED MY NAME FROM JAIN
DILIPKUMAR ~ CHANDANMAL 1O
DILIPKUMAR CHANDANMAL CHOPDA AS
PER AADHAR CARD. CL-240

"I HAVE CHANGED MY NAME FROM SHAIL
BALA SINGH TO SHAIL SINGH AS PER
GAZETTE NO M-22119984" CL-259

| HAVE CHANGED MY NAME FROM

KARUNA BHASKAR SARFARE TO SNEHA

gATISH PEDAMKAR AS PER DOCUMENTS
L-667

| HAVE CHANGED MY NAME FROM HASAN
ABDUL HALIM SHAIKH TO MOHD HASAN
ABDUL HALIM SHAIKH AS PER
DOCUMENTS. CL-705

DISCLAIMER

The Free Press Journal does not
vouch for the authenticity or veracity
of the claims made in any
advertisement published in this
newspaper. Readers are advised to
make their own inquiries or seek
expert advice before acting on such
advertisements.

The printer, publisher, editor and the
proprietors of the Free Press Journal
Group of newspapers cannot be held
liable in any civil or criminal court of
law or tribunal within India or abroad
for any alleged misleading or
defamatory content or claim
contained in any advertisement
published in this newspaper or
uploaded in the epaper on the official
website. The liability is solely that of
the advertiser in which The Free Press
Journal has no role to play.

| HAVE CHANGED MY NAME FROM ALIA
ABDUL ALI SHAIKH / ALIYA MOHD HASAN
SHAIKH / AALIYA HASAN SHAIKH TO ALIA
MOHD HASAN SHAIKH AS PER
DOCUMENTS. CL-705A

| HAVE CHANGED MY NAME FROM
NIBEDITA NAYAK TO NIBEDITA BISWAL BY
AFFIDAVIT CL-705B

| HAVE CHANGED MY NAME FROM
MULCHAND ALIAS MAHESH HEMANDAS
DASWANI TO MAHESH HEMANDAS
DASWANI  AS  PER  DOCUMENTS.

CL-705C

| HAVE CHANGED MY NAME FROM
MOHAMMED TAHA MOHAMMED HANIF
CHENAUTMADATHIL TO MOHAMMED
TAHA MOHAMMED HANIF
CHENAUTHMADATHIL AS PER GOVT. OF
MAHARASHTRA GAZETTE NO.
(M-22223639). CL-705D

| SAIJA VIJAY RESIDENT OF B-606,
BHOOMI HARMONY CHS LTD, SECTOR 18,
KAMOTHE, NAVI MUMBAI BEARING
PASSPORT NO. J5242607 HAVE CHANGED

MY NAME FROM SAIJA VIJAY TO SAIJA
SAHADEVAN VIDE AFFIDAVIT DATED
03.03.2023 CL-969

| HAVE CHANGED MY NAME FROM MEHUL
AMBAJI PATEL TO MEHUL AMBAVI PATEL
AS PER GOVT. OF MAHA. GAZETTE NO: M-
22166431 DATED: 15/12/2022.  CL-970

THANKSGIVING

THANK YOU ST. CLARE, SACRED HEART OF
JESUS, MOTHER MARY FOR FAVOURS
GRANTED. - PHD CL-550

PUBLIC NOTICE

As per the instructions given by my client, it is hereby notified for the information of the
Public at large that the property more particularly described in the 'Schedule’ written
hereunder is owned and possessed by Mr. Jehangir Kushroo Meher (hereinafter
Referred To As The "owner"). | am investigating the ownership right, title and interest of
the said Owner with respect to the property more particularly described in the 'Schedule’
written hereunder.
Any person having any share, right, title, benefit, interest, claim, objection and/or demand
in respect of the said property or any part thereof by way of sale, exchange, assignment,
mortgage, charge, gift, trust, muniment, inheritance, occupation, possession, tenancy,
sub-tenancy, leave and license, license, care-taker basis, lease, sub-lease, lien,
maintenance, easement, release, relinquishment or any other method through any
agreement, deed, document, writing, conveyance deed, devise, bequest, succession,
family arrangement / settlement, litigation, decree or court order of any court of Law,
contracts/ agreements or encumbrance or otherwise howsoever are hereby requested to
make the same known in writing to the undersigned within 12 (Twelve) days from the date
of publication of this notice of such claim/s, if any, with all supporting documents, failing
which the claim of such person shall be treated as waived and not binding on our clients.

SCHEDULE REFERRED TO HEREINABOVE

(Description of "the said property")

All that piece and parcel of Plot No - 15, total plot area admeasuring 1200.29 sq. mtrs along
with a residential Bungalow constructed thereon having a built-up area admeasuring
5478.48 sq. fti.e. 508.96 sq. mtrs and which said Plot is a part of the sanctioned layout of
land bearing City Survey No - 186 (CTS No - 186/15) and which is situate, lying and being
at Village Lonavla, Taluka Maval, District Pune and which is situate at Ward 'H' and
which is within the local limits of Lonavla Municipal Council, Lonavla and in the Registration
Sub - District of Maval, Taluka Maval and District Pune, Maharashtra.
Dated : 04/03/2023 Adv. Ashwin Gupta
Place: Lonavala, Pune Mis. Thinkvizor Legal,

101" 1st Floor, Priyadarshani CHSL, Above State Bank of India Market Main
Branch, G Ward, Nr. ABC Factory, Lonavla- 410401, Dist - Pune. Mob - 9890440676

NOTICE
Larsen & Toubro Limited
Regd. Office: L & T House, N. M. Marg,
Ballard Estate, Mumbai 400 001.
NOTICE is hereby given that the certificate(s)
for the undermentioned securities of the Com-
pany has /have been lost/ misplaced and
the holders of the said securities / applicants
has/ have applied to the Company to issue
duplicate certificates.
Any person who has a claim in respect of the
said securities should lodge such claim with
the Company at its Registered Office within 15
days from this date, else the Company will
proceed to issue Duplicate Certificate/s without
further intimation.
Name of the holders:
Rameshchandra Ratilal Doshi & Rajesh
Rameshchandra Doshi
Kind of Securities:
Equity Shares Rs. 2.00 paid up.
No. of Securities: 625 shares
Certificate & Distinctive No.: 235408 dist no.
142342551 - 142342675 for 125 shares; 355685
dist no. 577536718 - 577536967 for 250
shares; 451471 dist no. 619174492 -
619174741 for 250 shares.
Folio:08066418
Name of the holders / applicants
Rameshchandra Ratilal Doshi & Rajesh
Rameshchandra Doshi
Place: Mumbai
Date: 04-03-2023

Notice is Hereby Given That Mr.
Sanjiv Mukund Trivedi (the “Owner”)
is the owner of and / or seized and
possessed off and / or otherwise well
and sufficiently entitled to the under
mentioned residential premises.

The Owner has agreed to sell, transfer
and assign the under mentioned
residential premises and all his right,
title, interest, benefit, share etc. in
respect thereof to my clients.

Any person/entity having any claim /
objection with respect to the under
mentioned residential premises or any
portion or part thereof including claim /
objection as and by way of sale,
exchange, mortgage, gift, lien, trust,
lease, possession, inheritance, easement,
license or otherwise howsoever are
hereby required to make the same
known in writing along with certified
true copy of supporting documents to
the undersigned at the address
mentioned below within 11 days from
the publication hereof, otherwise, the
same, if any, wil be considered as
waived and the transaction between
the owner and my clients in respect of
the under mentioned residential
premises will be completed.

The Schedule of Property:

Flat no. 302 admeasuring 1130.15 sq.
ft. built up area on the 3rd floor in the
building known as Pushpa-Vatika
of the society known as Pushpavatika
Co-operative Housing Society
Limited standing, lying and being on
plot of land bearing Final Plot no. 24
(Original Plot No. 14-A) of Santacruz
Town Planning Scheme No. 1, City
Survey no. H-52 of Village- Bandra
situated at Junction of Sai Baba Road
and Poddar Road, Santacruz (West),
Mumbai- 400054.

Dated this 6th day of March, 2023
Sd/-
(Kunal S. Jain)

Advocate, High Court
Plot no. 569, Nina Vihar C.H.S.L.,
Unit no. 5, 1st Floor, 5th Road,
Khar (West), Mumbai - 400 052

M: 9892990294.

Public Notice

The Sahebrao Deshmukh Co-op. Bank Ltd.

103, Trade Corner, Sakinaka junction, Andheri (East), Mumbai — 400 072
Phone-28520369/28528714 Fax 28524500
FORM 'Z'
(See sub-rule 11 (d-1) of rule 107)

Possession Notice For Inmovable Property

Whereas, the undersigned being the recovery officer of The Sahebrao Deshmukh Co-
operative Bank Ltd. under the Maharashtra Co-operative Societies Rules, 1961 issued a
Demand notice dated 05/03/2016 followed by Order of Attachment notice dated 27.10.2017
calling upon the Judgment Debtor ie. Borrower & Guarantors.

M/s. Rajat Steel Industries (Prop-Mr. Suresh Gangaram Agarwal) Loanee/ Judgment|
debtors for the loan A/c No. CC-118 (ABN-130012) & HYP-23 (ABN-130009) along with
other judgment debtors has to repay the amount mentioned in the notice being Rs.
7,01,99,655/- (Rs. Seven Crore, one lakh, ninty nine thousand, six hundred fifty five
only) as on 14/05/2019 with further interest @ 16% till realization with date of receipt of the
said notice and the Judgment Debtors having failed to repay the amount, the undersigned
has issued a notice for attachment and attached IDENTIFIED PROPERTY described
hereinin below.

The Judgment Debtors having failed to repay the entire amount, the notice is hereby given
to the Judgment Debtors and the public in general that the undersigned has taken Physical
possession of Flat No-701 in the name of Mrs. Archana Suresh Agarwal wife of Mr.
Suresh Gangaram Agarwal described herein below from Talathi, Kolshet on 02.03.2023
as per the order dated 05.03.2021 passed by Hon. Dist. Magistrate, Thane in exercise of the
powers conferred on him under rule 107 {11 (d-1)} of the Maharashtra Co-operative
Societies Rules, 1961.

The Judgment Debtor in particular and the public in general is hereby cautioned not to deal
with the property and any dealing with the property will be subject to the charge of The
Sahebrao Deshmukh Co-operative Bank Ltd, Mumbai for an amount of Rs. 9,19,56,135/-
as on 28/02/2023 with further interest thereon.

Flat No-701, 7th Floor, C-4, Brahmand Phase-IV Co-op. Housing Society Itd, Azad
Nagar, Sandoz Baug, Village-Kolshet, Thane (W)-400 0607 owned by Mrs. Archana
Suresh Agarwal (wife of loanee Suresh Gangaram Agarwal and Prop. of M/s. Rajat Steel
Industries)

Area:-570sq.ft Carpet. (As per Agreement for Sale).

Date:- 02.03.2023
Place:- Thane.

Sd/-

Ganpat Baburao Dhanawade
Recovery Officer
[Maharashtra Co. op. Societies Act,1960.
read with rule 107 of MCS Rule 1961]

o

MAHANAGARPA
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CENTRAL PURCHASE DEPARTMENT
Medicine Tender Section, Mumbai-400 011
e-PROCUREMENT TENDER NOTICE
No. CPD/Dy. Dean/Advt./MT/3101/Dt. 03.03.2023

BEFORE THE HON'BLE DEBT RECOVERY TRIBUNAL II
AT MUMBAI
3rd Floor, MTNL BHAVAN, COLABA MARKET, COLABA,
MUMBAI-400 005

ORIGINAL APPLICATION NO. 123 OF 2022

Exh. 12

Bank of India ....Applicant
Versus

Ravi Babulal Bohra & Ors. ....Defendants

SUMMONS
Whereas. O.A. No. 123 of 2022 was listed before Hon'ble Presiding
Officer on 18.04.2022.
Whereas the abovenamed Applicant has filed the above referred
application before this Tribunal for the recovery of sum together with
current and further interest, costs and other reliefs mentioned therein.
Whereas the service of summons could not be effected in the ordinary
manner and whereas the Application for Substituted Service has been
allowed by this Hon'ble Tribunal.
In accordance with Sub-Section (4) of Section 19 of the Act, you, the
defendants are directed as under :
(i) To show cause within 30 (thirty) days of the service of summons
as to why relief prayed for should not be granted;

(i) To disclose particulars of properties or assets other than
properties and assets specified by the applicant under Serial
Number 3A of the original application;
You are restricted from dealing with or disposing of assets of such
other assets and properties disclosed under Serial Number 3A of
the original application, pending hearing and disposal of the
application for attachment of properties;
You shall not transfer by way of sale, lease or otherwise, except
in the ordinary course of his business any of the assets over
which security interest is created and/or other assets and
properties specified or disclosed under Serial Number 3A of the
original application without the prior approval of the tribunal;
You shall be liable to account for the sale proceeds realized by
sale of secured assets or other assets and properties in the
ordinary course of business and deposit such sale proceeds in
the account maintained with the bank of financial institutions
holding security interest over such assets.
You are also directed to file the written statement with a copy thereof
furnished to the applicant and to appear before Registrar-The Debt
Recovery Tribunal-Il on 2nd May, 2023 at 11.00 a.m. failing which the
application shall be heard and decided in your absence.
Given under my hand and the sale of this tribunal on this 14th day of
February, 2023.
To,
1. Mr. Ravi Bohra

Proprietor M/s Rashmi International

Office No. 102, 1st Floor, (Irani Building)

Rockford House, Off Sindhi Lane,

444-PB Marg, Mumbai-400 004.

(i)

(iv)

V)

Sd/-
Registrar
DRT Il Mumbai

1972

SDC Bank

H.0.:103, Trade Corner, Sakinaka Junction, Andheri (E), Mumbai-400 072
Tel No.022-28520369/8714 Fax No.022-28524500

Special Meeting of General Body Notice

(For Members Only)

A Special General Body meeting of the members of The Sahebrao Deshmukh Co-
operative Bank Ltd will be held on Monday, 27 March 2023 at 4.00 PM at Auditorium
Hall, Second floor, Vasantdada Patil Education Complex, Eastern-Express Highway,
Near Everard Nagar, Chunabhatti, Sion, Mumbai-400 022 under the Hon'ble
Chairmanship of Shri. Bipin Shashikant Kudtarkar. The following business will be
transacted in this meeting. You are requested to attend this meeting.

1. To consider and approve the Scheme of Merger / Amalgamation of The Sahebrao
Deshmukh Co-operative Bank Ltd into The Cosmos Co-operative Bank Ltd and to send
the recommendation to Reserve Bank of India for approval of the scheme.

Date:4/3/2023 By order of the Board of Directors

Place: Mumbai (Manoj Dinkar Phansekar)
Acting Chief Executive Officer

01. If there is no quorum present at 4.00 PM, the meeting will be adjourned.This

adjourned meeting will commence at the same place, on the same date at 4.30

PM and the business before this meeting shall be transacted in that meeting

irrespective of quorum.

The papers related to the business before the meeting can be inspected by the

members upto Monday 20.3.2023 at the bank's registered office on working

days between 11.00 amto 4.00 pm.

Members are requested to submit their queries, if any, regarding the business to

be transacted at this Special General Meeting, in writing at the Bank's registered

office upto Monday 20.3.2023 on working days between 11.00 am to 4.00 pm.

Members are requested to note that considering the agenda subject, requiring

voting of members, only the eligible members as per the Bye Laws of the Bank

will be permitted to attend and vote.

05. Members are requested to bring photo identity for the meeting.

Note- Above notice in English may not be taken as verbatim translation of the notice in
Marathi language. For all purposes, Marathi notice only shall be taken as
authentic.

02.

03.

04.

PUBLIC NOTICE

Notice hereby given that Mr.
Sanjay Chunilal Lakhani co
owner and member of JINAL
CHS, thakur complex, kandivali
(E), Mumbai-400 101 passed
away on 28/08/2022. So his wife
Mrs. Kamini Lakhani has applied
for transfer of flat A/301 in her
name. In this transfer her son has
given a deed of release to the
society. So if anyone has any
claim or objection to this property
he/she can file a written objection
to stop the complete transfer
within 14 days of publication of

advertisement. Contact
secretary, Jinal Co-operative
Housing Society, Thakur
Complex, Kandivali East,,

Mumbai-400 101 or her advocate
Shri Dhaval Ved at 9867630138
or ddved87 @ gmail.com.

FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
FULGENT REAL ESTATE PRIVATE LIMITED
RELEVANT PARTICULARS
Fulgent Real Estate Private Limited

27/08/2015
Registrar of Companies, Mumbai

Name of corporate debtor

Date of incorporation of corporate debtor
Authority under which corporate debtor
is incorporated / registered

Corporate Identity No. / Limited Liability
| |Identification No. of corporate debtor

w|

U70102MH2015PTC267853

»

5. |Address of the registered office and Shop No. FF19, HDIL Harmony Mall, Goregaon Link
principal office (if any) of corporate Road, Goregaon (West), Mumbai - 400104
debtor

6. |Insolvency commencement date in March 3rd, 2023 (Copy of the order received by IRP
respect of corporate debtor on March 3rd, 2023)

Estimated date of closure of insolvency
resolution process

Name and registration number of the
insolvency professional acting as
interim resolution professional

August 30th, 2023

~N

Name: Jayesh Natvarlal Sanghrajka

Reg. No.: IBBI/IPA-001/IP-P00216/2017-2018/10416
AFA No. AA1/10416/02/091023/104574 valid il
October 09, 2023

Registered Address: 405 — 407, Hind Rajasthan
Building, Dadar East, Mumbai — 400014

E-mail id: jayesh@jsandco.in

Correspondence Address: Incorp Restructuring
Services LLP (Formerly known as M/s Vinay and
Keshava Resolution Professionals LLP), 405-407 Hind
Rajasthan Building Dadar, Mumbai - 400014

C e-mail id: cirp.fulgent@gmail.com

®

Address and e-mail of the interim
resolution professional, as registered
with the Board

.| Address and e-mail to be used for
correspondence with the interim
resolution professional

©

11.| Last date for submission of claims March ;7m 2023
(14 days from the date of receipt of order)

12.[Classes of creditors, if any, under Not Applicable

clause (b) of sub-section (6A) of section

21, ascertained by the interim resolution

professional
13./Names of Insolvency Professionals Not Applicable

identified to act as Authorised

Representative of creditors in a class
(Three names for each class)

(@) Relevant Forms and

(b) Details of authorized representatives
are available at:

)

(@) Web Link for downloading claim forms:
www.ibbi.gov.in/downloadforms.html
(b) Not Applicable

Notice is hereby given that the National Company Law Tribunal, Mumbai Bench has ordered
the commencement of a corporate insolvency resolution process of Fulgent Real Estate
Private Limited on March 3rd, 2023 vide order no. CP (IB) No.744/MB-IV/2022. (Date of
receipt order by Interim Resolution Professional is March 3rd, 2023)
The creditors of Fulgent Real Estate Private Limited, are hereby called upon to submit
their claims with proof on or before March 17th, 2023 to the interim resolution professional
atthe address mentioned against Entry No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proofin person, by post or by electronic means.
Afinancial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorised representative from among the three insolvency professionals listed
against entry No.13 to act as authorised representative of the class in Form CA

ission of false or mi: ding proofs of claim shall attract penalties.

Sd/-

Jayesh Natvarlal Sanghrajka

Interim Resolution Professional of Fulgent Real Estate Private Limited
Registration Number:|BBI/IPA-001/IP-P00216/2017-2018/10416

AFANo. AA1/10416/02/091023/104574 valid till October 09, 2023

Incorp Restructuring Services LLP

(Formerly known as M/s Vinay and Keshava Resolution Professionals LLP),

Correspondence Address: 405-407 Hind Rajasthan Building Dadar, Mumbai - 400014

PUBLIC NOTICE

My clients, Meeta Vijaykumar Ahuja and
Ankesh Vijaykumar Ahuja, residents of
mumbai do hereby inform the Public in
general that they are the spouse & son of Mr.
Vijaykumar Ahuja. The Relation between my
clients and Mr. Vijaykumar Ahuja is Strained.
My clients through me, have issued legal
notice on 10/02/2023 to Mr. Vijaykumar
Ahuja. My Clients state that my Clients have
cut off the relationship with Mr. Vijaykumar
Ahujaand any act on his part shall not be and
will not be binding upon my Clients. In the
above circumstances, all people in general,
are hereby info that not to entertain any claim
with Mr. Vijaykumar Ahuja as family member
of my Clients.
Counterpart of Signature of my Clients:
1. Meeta Vijaykumar Ahuja
2. Ankesh Vijaykumar Ahuja
Yours truly
Jagdish Narayan Jayale
Advocate High Court

PUBLIC NOTICE

Notice is hereby given to the Public at Large
that 1) Shri Nisarahmed Abdul Rahim Mirajkar;
& 2) Smt Rehana Nisar Ahmed Mirajkar Had
Jointly Purchased The Flat No.E/13, Ground
Floor, Vivek Apartment, Kalina Vihar Darshan
CHS Ltd., CTS No.7270/7261/6934 Of Village
Kole Kalyan (taluka Andheri),Vidyanagari Marg,
Kalina, Santacruz (east), Mumbai — 400 098
From (1) Mrs. Vinita Anil Anjarlekar; And (2)
Shri Anil R.Anjarlekar, Registered Vide
Document No. 4275/94/4609 Dated 15-03-
1995 at General Stamp Office, Bombay .
Later, Smt. Rehana Nisar Ahmed Mirajkar
Expired On 07-05-2021. My Client Mr.
Nisarahmed Abdul Rahim Mirajkar (husband
And Legal Heir Of Smt. Rehana Nisar Ahmed
Mirajkar) Wants To Sell The Said Flat To Mr.
Prabhsimran Singh Narula And Mrs. Jaspal
Kaur Narula.

Anyone from the Public at large having interest
and/or objections/any claims for the sale of the
said Flat may raise their objections, in writing,
to the undersigned within Fifteen (15) days
from the date of publication of this Notice. And
if any objections/any claims, of whatsoever
nature, which may be raised after this period
of 15 days will not be entertained.

. Sdk-
B,aatfe' .O&ﬁﬁfgiza Adv. Anil G Dhawale
: MAH/3455/2018

Janshakti seva sangh,
13/3, s k marg, koknipada,
dahisar, east Mumbai 68

for any changes in Tender.

Note : Kindly refer the corrigendum's uploaded on MCGM Portal

Name : Dr. Vandana Tandel
Dy. Dean (C.PD.)

Direct No. : (022)24063011
(022) 2308 3161 /62 / 63

Contact Person

PRO/3006/ADV/2022-23

Commissioner of Municipal
Corporation of Greater Mumbai

By Order of the

Sd/-
Dy. Dean (CPD)I/C

Let's together and make Mumbai Malaria free

Branch Office: ICICI Bank Ltd, Ground

0ICICI Bank

Floor, Ackruti Centre, Midc, Near

Telephone Exchange, Opp Ackruti Star, Andheri East, Mumbai- 400093.

PUBLIC NOTICE-TENDER CUM E-AUCTION FOR SALE OF SECURED ASSET

[See proviso to rule 8(6)]

Notice for sale of immovable assets

(Enforcement) Rules, 2002.

is”, and “Whatever there is” as per the brief particulars given hereunder;

E-Auction Sale Notice for Sale of Inmovable Assets under the Securitisation and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002 read with proviso to Rule 8 (6) of the Security Interest

Notice is hereby given to the public in general and in particular to the Borrower(s) and Guarantor(s) that the
below described immovable property mortgaged/charged to the Secured Creditor, the physical possession of
which has been taken by the Authorised Officer of ICICI Bank Ltd., will be sold on “As is where is”, “As is what

Sr. Name of Details of the Amount [Reserve| Date and | Date &
No. Borrower(s)/ Secured asset(s) Outstanding| Price | Time of | Time of
Co-Borrowers/ with known Earnest| Property |E-Auction
Guarantors/ encumbrances, if any Money |Inspection
Loan Account No. Deposit
@) B) ©) (D) € [ ® (©)

1. |Mr. Shyam Murlidhar |Flat No: 302, 3rd Floor,” Shree Rs. Rs. March March
Shinde (Borrower)  |Ram Residency”, Pune- Mumbai | 32,04,760/-| 21,50, | 14,2023 | 28, 2023
Loan Account Num: |express Highway, Nearkholi Gas | (As on 000/ From | 11:00 AM
LBPUNO00003748695 [godown, Oppanandresidency, Sr March Rs. 10:00 AM | onwards

No: 73, Hissa No: 2A/2, 03,2023) | 2,15, To
Shivshambho Colony, Adarsh 000/- | 01:00 PM
Nagar, Village: Kiwale, Taluka:

Haveli, Dist: Pune- 412101

Admeasuring an carpet area of

455 sq.ft

(URL Link-https://disposalhub.com). The Mortgagors/ Noticee are given

Maharashtra, Pune- 411004 on or before March 27, 2023 before 04:00 PM

9310029933/9810029926/01244233933.
property.

Date: March 06, 2023
\Place: Mumbai

The online auction will take place on the website of e-auction agency M/s. NexXen Solutions Private Limited

with further interest till March 28, 2023 before 10:00 AM else this secured asset will be sold as per schedule.
The Prospective Bidder(s) must submit the Earnest Money Deposit (EMD) Demand Draft (DD) (Refer Column
E) at ICICI Bank Limited, DSMG, 870/1-Suma House, Bhandarkar Road, Opp. Hotel Raviraj,

their offer through the above mentioned website only on or before March 27,
scan image of Bank acknowledged DD towards proof of payment of EMD. Kindly note, in case prospective
bidder(s) are unable to submit their offer through the website then signed copy of tender documents may be
submitted at ICICI Bank Limited, DSMG, 870/1-Suma House, Bhandarkar Road, Opp. Hotel Raviraj,
Maharashtra, Pune- 411004 on or before March 27, 2023 before 05:00 P.M. Earnest Money Deposit DD/PO
should be from a Nationalised/Scheduled Bank in favour of “ICICI Bank Limited” payable at Pune.

For any further clarifications with regards to inspection, terms and conditions of the e-auction or submission of
tenders, kindly contact ICICI Bank Limited on 9004441677 or M/s NexXen Solutions Private Limited on

Please note that Marketing Agency 1. M/s NexXen Solutions Private Limited, 2. Augeo Assets
Management Private Limited, 3. MatexNet Pvt Ltd. has also been engaged for facilitating the sale of this

The Authorised Officer reserves the right to reject any or all the bids without furnishing any further reasons.
For detailed terms and conditions of the sale, please visit www.icicibank.com/n4p4s.

alast chance to pay the total dues

and thereafter they need to submit
2023 before 05:00 P.M. along with

Authorized Officer
ICICI Bank Limited/

Department Office of Dy. Dean 2. Babulal Ganeshmal Bohra
. . having his address at Flat No. 903, istration Number:
Medicine Tender 9th Floqr, Mehta Court CAHSL, Glider Lane, ) B s ononcs Adkirase, 40t
Section, 566, N. M. Joshi Marg, Byculla (W), Mumbai-400 011 Mumbai Central, Mumbai-400 008, Maharashtra, India B?;:;:anﬂi:‘b?ih'zozs
Section Medicine Tender Section
Bid No. 7200048829 NEW INDIA CO-OPERATIVE BANK LTD.
Subject Red Cell Leucodspletion Filter (Bed Side) o o s soseai e | [P GREATER BAN
Mumbai - 400025. The Greater Bombay Co ¢ BankLim
Tender Date From 06.03.2023 to 27.03.2023 upto 16.00 hours PUBLIC NOTICE FOR SALE OF ASSET L
Website http://portal.mcgm.gov.in M/S. PAWAN OIL DEPOT :

SALE OF ASSETS UNDER SECURITISATION AND

RECONSTRUCTION OF FINANCIAL ASSETS & ENFORCEMENT OF
SECURITY INTEREST ACT, 2002

Offers are invited in sealed cover to reach the undersigned on or before Tuesday,11th
April, 2023 before 03:00 p.m. for sale of the following properties in possession of the Bank
on “AS IS WHERE IS AND AS IS WHAT IT IS BASIS” towards the recovery of the Bank's
secured debts of Rs.1,36,82,343.46 (Rupees One Crore Thirty Six Lakh Eighty Two
Thousand Three Hundred Forty Three & Paise Forty Six Only) together with future
interest thereon at the rate of 11.75% p.a. compounded with monthly rest from
01.04.2021 with costs, expenses etc. from Borrower M/s. Pawan Oil Depot, Prop. Mr.
Amarsingh Narayansingh Rajput at Gala No.3A, Bhaichand Textile Mill Compound, LBS
Marg, Nr. Jainam Hall,Bhandup (W), Mumbai - 400 078 and sureties i) Mr. Narayansing
Shiv Singh Rajput residing at Flat No.108, Suraj Apartment,Aimeda Rd., Opp. Nitin
Co.,Panchpakhadi, Thane (W) — 400 602 ii)Mr.Pragaram Tejanji Choudhari
residing at Room No.505, Om Raj Laxmi,Opp.Vithal Mandir, Kharigaon,Kalwa, Thane
-400605.

The offers should be accompanied with Demand Draft/Pay Order of Rs.5,80,000/- for flat
and Rs.1,90,000/- for shop respectively drawn in the name of New India Co-operative
Bank Ltd. payable at Mumbai towards interest free Earnest Money Deposit. The sealed
Envelope addressed to Authorised Officer and should be marked" Bid for purchase
of Flat No. 108, 1st Floor, Suraj Apartment,Thane and Bid for purchase of Gala No.2,
Sai Vatsalya, Thane(W) reference to Public Auction Notice dated 06.03.2023”.

Stressed Accounts Department : GBCB
House, 89, 1st Floor, Bhuleshwar, Mumbai
-400 002. Phone: 261285715, 16,17, 19
www.greaterbank.com

Date: 03.03.2023
SALE BY PRIVATE TREATY NOTICE UNDER SARFAESI ACT,2002
CUM NOTICE TO THE BORROWERS /GUARANTORS
SALE BY PRIVATE TREATY NOTICE UNDER SARFAESI ACT 2002
( hereafter referred to as act) r’'w SECURITY INTEREST
(ENFORCEMENT) RULES,2002 ( hereafter referred to as Rules)
Pursuant to action initiated U/s. 13 (2) of the above Act, the Possession of the below mentioned
property was taken on behalf of The Greater Bombay Co-operative Bank Limited, by the
Authorized officer of the Bank, Whereas the Authorised Officer of Bank has decided to sell the
property described herein below on “AS IS WHERE IS BASIS” and “AS IS WHAT IS BASIS” under

rules 8 &9 of the said Act, through Private Treaty.
Borrower/s , Guarantor/s & Mortgagor Name
Total Due + Interest

Description of the Inmovable Property

Borrowers:

1.M/S R.B.Wedding & Hotels Pvt. Ltd.

Director/ Guarantor /Mortgagor

i) Mr. Ravi Manohar Bakhru

i) Mrs. Jaya Ravi Bakhru

2. Mr.RaviManohar Bakhru

Mrs. Jaya Ravi Bakhru

Amount Due- Rs. 15,54,01,536,.00 due as on
28.02.2023 with further interest thereon from
01.03.2023 with monthly rest, charges and costs etc.,

Date of Auction : 21.03.2023
Particulars

Bungalow No.7, Garden Homes, St
Vincent De Paul Co-op Hsg Ltd, Khar 1st
Road now known as Chitrakar Dhurandhar
Road Khar (West) Mumbai- 400 052, plot
area 2,838 sq.ft. & built up area of
Bungalow 1200sq. ft.

Time of Sale: 11.00 A.M.
Reserve Price | Earnest Money Deposit

Offer below the Reserve Price shall be rejected outright. The offers should reach on or
before the stipulated time. The Offers will be opened by the undersigned at New India Co-
operative Bank Ltd., New India Bhavan, A.V. Nagwekar Marg, Prabhadevi, Mumbai —
400025 0n 12th April, 2023 at 12:00 noon. After opening all the offers and at 12:00 noon on
that day at the same place, the present intending purchasers who have given valid offers
will be allowed to raise their offers and inter se bidding shall take place. The undersigned
shall announce the offer accepted at the said meeting and the successful bidder/ purchaser
should deposit 25% of the total price (including EMD) within 24 hours and balance 75% of
purchase price within 15 days of acceptance of bid i.e on or before 26.04.2023. In case of
default by the purchaser in depositing the amount at any stage the Bank shall forfeit the
amount deposited by the purchaser. Any dues payable on the said Flat shall have to be
borne and paid by the purchaser. The intending purchasers shall make their own
independentinquiries regarding the title, area, measurements, condition, dues, claims, etc.
in respect of and against the said property and Bank shall not be liable under any
circumstances. All expenses to get the said properties transferred to his/her name shall be
borne and paid by the purchaser.
The offerers may inspect the property on 24th March, 2023 between 11:00 a.m. to 03:00
p.m. Further inquiries if any and/ or terms and conditions for sale can be obtained from the
Authorized Officer, New India Co-operative Bank Ltd.,219, 2nd Floor,Bharati Bhavan,
P.D'Mello Road, Fort, Mumbai 400 001. The undersigned reserves his right to accept or
reject any or all offers without assigning any reasons and in case all offers are rejected
either to hold negotiations with any of the offerers or to sell the property through private
negotiations with any of the offerers or other parties or invite the offers again.
This is also a notice to the borrowers/ guarantors of the above financial assistance about
holding of the auction sale on the above mentioned date in case the secured debt has
remained unpaid and they may give valid offer for purchase of the said property.
Date: 06.03.2023 Sd/-
Place : Mumbai Authorised Officer,

New India Co-operative Bank Ltd.

Description ofthe | Reserve | EMD | Inspection | Auction,Date, | ™vaiation Report by Mis. Space Valuer | Rs. 8,8141,000/ |Rs. 88,14,100/- being 10 %
Property Price Date and Time | Time and Place dated 17.05.2022 of Reserve Price

All that part and parcel of| Rs.58.00 | Rs.5.80 | 24.03.2023 |Wednesday, 12th| [Previous date of Public Auction held on 12.07.2022, 25.08.2022 & 19.09.2022 which were
Property being Lakh Lakh between 11 April, 2023 at unsuccessful
1) Residential Flat No..108, AMto3PM. 1?-00 Noon 1. The sale by Private Treaty will be on Tuesday, the 21st March, 2023 at 11.00 am. at The
1st Floor, Suraj CHS. Ltd,, (Indian Standard | | Greater Bombay Co-operative Bank Ltd., The Stressed Accounts department, 89, GBCB House,
Nr.Saibaba Mandir, Time) at New Bhuleshwar, Mumbai-400 002
Mahapalika Bhavan Marg, India Co-operative| |2, Eamest Money Deposit  EMD) shall be deposited in favour of The Greater Bombay Co-op
Opp. Nitin Co. Namdeo Bank Ltd,, New | (Bank Ltd., through Electronic mode ( RTGS/NEFT) to credit of Account No. 94823000029,
Wadi, Panchpakhadi, Thane India Bhavan, A.V.| |Recovery in NPA Alc- Mis. R.B.Wedding and Hotels Pvt. Ltd. , IFSC Code: GBCB0000002,
(W) — 400 602 (adm.390 Nagwekar Marg, | |before submitting the bids on or before 20.03.2023 or by way of Demand Draft in favour of M/s.
sq.ft.Builtup area) And Prabhadevi, The Greater Bombay Co-operative Bank Ltd., payable at Mumbai, based on discussions with
2) Shop No.A/02, Sai|l Rs.19.00 | Rs.1.90 Mumbai- 400 025.| |Authorised Officerand Secured Creditors.
Vatsalya CHS Ltd., Namdeo| Lakh Lakh 3. All payments will be made only by NEFT/RTGS as per discussion will be held on 21.03.2023.
Wadi, Nr. Saibaba Mandir, 4. The successful bidder shall have to pay 25 % of the purchase amount (including Earnest Money,
Almeda Rd., Janta Super already paid), immediately on closure of the terms of sale by Private Treaty on the same day of the
Market, Panchpakhadi, sale in the same mode as stipulated in clause-2 above. The balance 75 % of the purchase price
Thane (W) - 400 602. shall be paid as agreed upon in the discussion.
(adm.84sq.ft. Builtup area) 5. The sale is subject to confirmation by the Bank. If the borrowers/ co-borrowers/ guarantor pay

the amount due to the bank in full before date of sale, no sale by Private Treaty will be conducted.
6. The property is sold in “ AS IS WHERE IS BASIS AND AS IS WHAT IS BASIS” and the
intending bidders should make discreet enquiries as regards any claim, charges on the property of
any authority, besides the Bank's charges and should satisfy themselves about the title extent,
quality and quantity of the property before submitting their bid. No claim of whatsoever nature
regarding the property put for sale, charges/ encumbrances over the property or on any other
matter, etc., will be entertained after submission of the bid.
7. The undersigned has the absolute right and discretion to accept or reject any bid or adjourn/
postpone/cancel the sale/modify any terms and condition of the sale without any prior notice and
assigning any reason.
8. The purchaser shall bear the stamp duties, charges including those of sale certificates,
registration charges, all statutory dues payable to government, Taxes and rates and outgoings
both existing and future relating to the properties. The sale certificate will be issued only in the
name of the successful bidder.
9. The intending purchasers can inspect the property on Tuesday the 14th March, 2023 at 11.00
forinspection of the property please contact: 61285715/16/19/29/40.
10. The sale is subject to the conditions prescribed in the SARFAESI Act Rules 2002 and the
conditions mentioned above. The sale confirmation will be issued as per rule 9(4) of the Security
Interest (Enforcement) Rules 2002 amended w.e.f. 04.11.2016.
STATUTORY 15 DAYS NOTICE TO BORROWERS/GUARANTORS/MORTGAGOR
Dear Sir/Madam,
Payment of the outstanding dues of Rs. 15,54,01,536.00 as on 28.02.2023 with further interest
thereon till closure of the account be paid on or before the date of the sale by Private Treaty. The
right of redemption will subsist only till the Sale Certificate issued in favour of auction purchaser is
registered but not thereafter.
Sd/-
Authorised Officer
The Greater Bombay Co-op Bank Ltd.

Place: Mumbai
Date: 03.03.2023

PUBLIC NOTICE

DIRECTIONS BY HON'BLE
SUPREME COURT IN
REDEVELOPMENT OF KAMGAR
SWA SADAN CHS LTD.
M.P. MARG, CURRY ROAD
MUMBAI - 400012

Earlier in Civil Appeal no : 1222 of

2022 the Hon'ble Supreme Court of

India passed orders dated :

08.02.2022 and 11.04.2022, issuing

certain directions to expedite the

redevelopment process of Kamgaar

Swa Sadan CHS Ltd.

Subsequent thereto two Applications

were preferred, MAno : 2145 of 2022

by Vijaykumar VitthalRao Sarvade &

othersand MA no: 15 of 2023 by M/s

RBM Developer, wherein order dated

:23.2.2023 is passed by the Hon'ble

Supreme Court of India.

By the said order following main

directionsareissued:

1) The Tenement holders to accept
the cheques (towards transit
accommodation, brokerage and
shifting charges as per the earlier
orders dated 08.02.2022 and
11.04.2022) and hand over vacant
possession of the property in their
possession to the Society /
Developer on or before 13.03.2023
by 5.00 PM.

ii) If the tenement fails to hand over
possession, the learned Chief
Metropolitan Magistrate,
Mumbai, to take appropriate steps
for taking over possession from
such of the tenements who are not
handing over possession in
compliance of the order of
Supreme Court, on submitting
application by Society or the
Developer and take over
possession from each tenements
within 48 hours thereafter and
hand over physical possession
free from all encumbrances to the
Society/Developers.

iii) The Chief Metropolitan Magistrate
is at liberty to take appropriate
precautions under law including
police security for taking over
possession of property in
question.

The concerned staff of the Developer

shall be available at the Society office

from 10.00 am to 7.00 pm and the
tenement holders of Kamagar Swa

Sadan CHS Ltd, who have not yet

accepted the cheques and handed

over possession, are requested to
accept the cheques (towards transit
accommodation, brokerage and
shifting charges as per the earlier
orders dated 08.02.2022 and

11.04.2022) and hand over the

possession of property in question

on or before 13.03.2023 by 5.00 PM
and comply as per the order of the

Hon'ble Supreme Court dated :

23.02.2023.

The concerned tenement holders may

take note that in case of failure to

comply as above, appropriate action
will be taken as per the above referred
orderof Hon’ble Supreme Court of India.

For RBM Developers

Address 4/B Dattakripa CHS LTD.

Bawala Wadi, Dr. B.A. Road,

Chinchpokli, Mumbai - 400012.




